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ing with the situation arising out of the 
Textile strike in Bombay; 

(b) what concrete steps the Centre 
:propose to take to end the Bombay 

xtiJe strike; 

( c) whether suggestion in this respect 
bad been received from the Indian Cotton 
Mills' Federation; and 

( d) if so, the details thereof and tho 
ecision taken by Government on these 

· uggestions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
DHARAMVIR): (a) and (b) No, Sir. 
Industrial Relations in the Bombay Cot-
ton Textile Industry are governed by the 
Bombay Industrial Relations Act, 1946 
and the Maharashtra Recognition of 
Trade Unions Prevention of Unfair Lab-
our Practices Act, 1971. The State Gov-
ernment which is the appropriate autho~ 

rity has ben dealing with the situation 
arising out of the strike. 

(c) and (d). Government have re-
ceivd a brief note from the Indian Cotton 
~fills Federation on the problems of the 
Cotton Textile Industry. There are no 
11pecific suggestions in the note for ending 
1he textile strike. 

Proposal to import cement under OGL 

'6200. SHRI B. V. DESAI: Will the 
""Minister of INDUSTRY be pleased to 
.state: 

(a) whether his Ministry proposed' to 
import cement under the open general 
licence; 

'(b) if so, whether his Ministry have 
cqasidered that the partial decontrol 
policy should be supplem'ented by free 
imports of the commodity to regulate the 
price of free sale cement and to increase 
jts .availability; and 

( c) whether a comprehensive proposal 
"Was placed by his Ministry before the 
lUnion Government and wliether these 
,proposals were prepared .by the Ministry 
ian the recommendations of the Ghosh 
Panel which studied problems of the 
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cement industry in depth and submitted 
its recommendations to Government in 
December, 1981? 

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT "'fIWARI): (a) to 
( c) Government had recently announ-
ced that in order to meet partly the 
deficit in the cement supply in the short-
nm and also to meet the requirement of 
the categories of users who are not eli-
gible to get cement out of the levy quota, 
the State Trading Corporation of India 
Limited and Public . Sector agencies 
desinated by the State Governments 
Union Territories will be freely allowed 
to import cement on account of actual 
users. The details procedure of imports 
is being worked out. 

The decision to introduce the system 
of partial decontrol of cement w ta~ 

ken by the Government while consid ring 
the recommendations contained in the 
report submitted by the Committee on 
Development of Cement Industry under 
the Chairmanship of Dr. A. K. O ho.sh, 
Chairman, Bureau of Industrial Costs and 
Prices. 
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